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ORDER

Ld. Counsel for Petitioner is present. Ld. representatives for Official Liquidator as
well as Regional Director are present. Ld. Counsel for Petitioner represents that an
Application No.CA.17/C-3/ND/2017 has been moved for amendment to clause 10.1
of the Scheme in view of inconsistency between the valuation report and the
Scheme which has arisen due to inadvertence and which has been pointed out in
the report which has been filed by RD & OL. Taking into consideration the above as
well as the observations raised by RD & OL, this application for amendment of the
Scheme as filed by Applicant/Petitioner, is allowed. However, Ld. representatives of
RD and OL point out that compliance report has not been filed in relation to certain
other objections raised in their report relating to compliance in filing forms as
specified in their observations. Ld. Counsel for Petitioner seeks some time to get
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instructions from Petitioner to the said effect and also to file, if necessary,
compliance memo to that effect. For the above, the matter is posted to 29.8.2017.
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